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Joint Committee Report in the Hon'ble NGT matter of Original Application No. 

193/2022 Rajan Pandey Applicant Vs State of Uttar Pradesh & Ors. Respondent(s) 

Introduction 

Hon'ble NGT in the matter of Original Application No. 193/2022 vide its order dated 

13.07.2022, constituted a Joint Committee and directed the following, 

"1. Grievance of applicant Mr. Rajan Pandey i regarding illegal mining, 

crushing, and blasting in the hills of Village Nshri Gata no. 156218309, 

501, 587, 588, 589 and 601 and hills of illage Khalari, Gata No. 

54,144, 145, Distt. Banda, Uttar Pradesh in violation of the environmental 

norms. It s submitted that llegal mining and blasting is causing air and 

water pollution in the surounding area due to which the lives of nearby 

villagers and their cattle are in danger. It is also submitted that because 

of blasting, houses of the villagers have been cestroyed and water of the 

pond became poisonous due to which many cattle have died. 

... We also consider appropriate to include the representatives of 

CPCB and SEIAA in the Joint Committee Cons.ituted on 10.03.2022 The 

re-constituted Joint Committee may visit the mining sites in question, 

look into the grievances of the applicant pointwise, verify the facts 

regarding compliance with environnmental norms and EC Conditions by 

the Project Proponent and take appropriate rmedial action as may be 
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required by following due process of law. Factual and action taken report 

may be furnished within three months.. 

In compliance there of the report of the Joint Committee has been filed by UPPCB 

vide letter dated 15.12.2022 through email dated 16.12.2022. The matter was heard by 

Hon'ble NGT on 03.01.2023, 10.02.2023, and 24.02.2023. 

Hon'ble NGT vide order dated 24.02.2023, instructed the following, 

...the Joint Committee is directed to undertake visits to the site in 

question again and verify the factual position regarding the grievances in 

the application and compliance with EC and CTE/CTO consent conditions 

by each of the Project Proponent respectively and submit its report within 

two months... 

Accordingly, the folowing committee members have been nominated by the 

concerned departments for the said committee, 

" Shri Rajendra D. Patil, Scientist D, CPCB regional Directorate, Lucknow. 

" Dr. D.P. Singh, Member UP-SEAC 2 (Representative UP -SEIAA). 

Shri Rajendra Prasad, Regional Officer, UPPCB, Banda. 

" Shri Rallapalli Jagat Sai, Joint Magistrate/SDM, Naraini, District -Banda. 

Shri Sanjay Agarwal, District Forest Officer, Banda. 

Shri Anant Kumar Singh, Senior Mine Officer, Geology and Mining Department, 
Regional Office Lucknow. 

" Shri Prashant Yadav, Mine Inspector, Geology and Mining Department, Banda. 

" Shri Manoj Kumar, Surveyor, Geology and Mining Department, Banda. 
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1. The constituted committee has carried out the field survey on 03.04.2023 of the 

following ten mines. 

" M/s Harshit Enterprises, Gata No. 45, Village- Khalari, Tahsil-Naraini, Distt 
Banda 

" M/s Sh. Mujibuddin Siddqu, Gata No. 501, Village- Khalari, Tahsil-Naraini, Distt 
Banda 

" M/s SS Granite, Gata No. 309, Village- Nahari, Tahsil-Naraini, Distt- Banda 
" M/s Smt. Jasmit Kaur Malhotra, Gata No. 218 (Khand No-01), Village- Nahari, 

Tahsil-Naraini, Distt- Banda 
" M/s Smt. Jasmit Kaur Malhotra, Gata No. 218 (Khand No-02), Village- Nahari, 

Tahsil-Naraini, Distt- Banda 
" M/s Jai Maa Sharda Traders, Gata No. 587 (Khand No-01), Village- Nahari, 

Tahsil-Naraini, Distt- Banda 

M/s SR Innovation LLP, Gata No. 587 (Khand No-02), Village- Nahari, Tahsil 
Naraini, Distt- Banda 

" M/s SR Innovation, Gata No. 587 (Khand No-07), Village- Nahari, Tahsil 

Naraini, Distt- Banda 

" M/s Smt. Amrit Kaur, Gata No. 587 (Khand No-05), Village- Nahari, Tahil 

Naraini, Distt- Banda 

" M/s Smt. Amrit Kaur, Gata No. 587, 588 (Khand No-8), Village- Nahari, Tahsil 

Naraini, Distt- Banda 

The mine wise details are attached at Annexure -01. 

2.1. 

2. From the details given at the annexure it reveals that 

Residential area is located 20 m from M/s Jai Maa Sharda Traders and 100 m 

from M/s SS Granite. Except for two mining sites, remaining all the lease 
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areas are located within 500 m from the nearest residential area. As per the 

2.2. The Primary School, Udaipurva is located at approx. 84 m from M/s Jai Maa 

2.3. 

Mining office the lease is allotted beyond 50 m from habitant area. 

2.5. 

One mine M/s Jai Maa Sharda Traders is in adjacent to the public road. As 

per the provision of the Uttar Pradesh Minor Mineral (Concession) Rules 

2021, mining activity cannot be allowed up to 50m from the public road. 

2.4. Two mines, M/s Smt. Jasmit Kaur Malhotra, Khand No. 01, Naraini/Nahari and 

M/s Smt. Jasmit Kaur Malhotra, Khand No. 02, Naraini/Nahari are in 

adajacent to the one pond. And all ten mines are within 05 KM from this 

Sharda Traders, Gata No. 587 (Khand No. 01). 

pond. 

One open excavated pit is located near the mining sites located at Gata No 

578. It was informed that the said pit was created due to the mining activities 

conducted in past by other proponents. The surface water gets collected in 

this pit during the rainy season. 

3. According to regulations set forth by the mining department, lessees must provide 

eMM11 forms to vehicles transporting minerals out of the mining area. The driver 

of the vehicle must carry a printed copy of the form during transportation, and 

delivery must be completed within the timeframe indicated on the eMM11 form. 

The lessees are responsible for submitting the necessary data for generating the 
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eMM11 form, and the mining department conducts random cross-verification. The 

production data reported on the eMM11 form can be found in Annexure 02. 

4. It should be noted that a weighing bridge for measuring extracted materials is not 

currently available at any of the mining sites. As a result, the eMM11 form for 

stones and boulders is generated based on volumetric measurements, with the 

reported volume of transport vehicles used to determine the volume of materials 

being transported. 

5. Except the random checks by the mining department, no other automatic 

mechanism is in place to verify the amount of material being extracted and 

transported by the lessee. Considering the constraints of the staff in the mining 

office, the frequent verification cannot be expected. The committee also desired to 

obtain the data about such verification being carried out by the mining 

department and action taken if any with respect to these 10 mining sites. However, 

mine specific data is not available with mining office. 

6. Excavated areas are found in 08 mine except in the mine areas of M/s Sh. 

Mujibuddin Siddqui, Naraini/Nahari and M/s Jai Maa Sharda Traders, 

Naraini/Nahari. However, as per the EMM 11 records, around 3,388 m quantity has 

been excavated by M/s Sh. Mujibuddin Siddqui, Naraini/Nahari and around 9,022 

m² quantity has been excavated by M/s Jai Maa Sharda Traders, Naraini/Nahari. 

Though during the earlier visit it was informed by the lease representatives that 
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they have mainly removed the loose stone, However as such there are no traces of 

any excavation found at the site, and hence the quantity reported is questionable. 

7. During the previous visit of the committee, no stone crusher was found 

established/operational near these lease areas. Then it was told to the committee 

that the excavated material is either sold in loose or transported to the crushers 

located in the other areas of the district. However, during the present visit, one 

stone crusher was found established adjacent to M/s Harshit Enterprises, Gata No. 

45, Naraini/Nahari. 

7.1. The stone crusher is established by M/s Baghel Infra. The unit has recently 

obtained Consent to Establish (CTE) from UPPCB on March 23, 2023. 

7.2. It was informed that the material extracted from the adjacent mine M/s 

Harshit Enterprises have been taken by them for trial purpose. And the trial 

of the said stone crusher has been started immediately after obtaining CTE. 

7.3. Considerable quantity of crushed stone is found near this stone crusher. 

However, no records were available at site to verify the amount of material 

being crushed by them. 

74. Similarly, M/s Harshit Enterprises have given the extracted quantity to the 

said stone crusher without qgenerating required EMM 11 form. Thus, the mine 

does not have any authorized records regarding the amount of material 

transported to the said stone crusher. 

Page 6 of 13 

272



7.5. 

8. In addition to the observation submitted through previous report, following is the 

status of compliance of the major conditions mentioned in the EC/consent/mining 

It is evident from the field condition that the said stone crusher must have 

been established even before obtaining CTE from UPPCB. And they must 

have started their operations in the name of trial either before obtaining CTE 

or immediately after CTE without any permission from UPPCB. 

lease is as given below 

8.1. 

8.3. 

The funds earmarked for environmental protection measures shall be kept in 

separate account and shall not be diverted for other purpose. Year wise 

expenditure shall be reported to the MoEF, Gol, Lucknow, and State. 

Pollution Control Board 

None of the mine have provided the details about the funds earmarked for 

environmental protection measures to UPPCB. 

8.2. Sprinkling of water on haul roads to control dust will be ensured by the 

project proponent 

During the visit, arrangement for sprinkling of water on haul roads to control 

dust was not found in any of the mine 

Maintenance of village roads used for transportation of minerals are to be 

done by the company regularly at its own expenses. The roads shall be black 

topped. 
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8.4. Green belt development shall be carried out considering CPCB guidelines 

including selection of plant species and in consultation with the local DFO / 

Agriculture Department. Herbs and shrubs shall also form a part of 

afforestation program besides tree plantation. The company shall involve 

local people for plantation program. Details of year wise afforestation 

program including rehabilitation of mined out area shall be submitted to the 

Regional Office, MoEF&CC. Gol, Lucknow every year. 

None of the village road near these mining sites have been maintained and 

black topped by the proponents. 

8.6. 

8.5. Appropriate arrangement for shelter and drinking water for the mining 

8.7. 

The proposal for tree plantation and green belt development has been 

mentioned in the Environmental Management plans submitted by these 

mines. However, to date, no related activity has been initiated on the ground 

by any of the mines. 

workers must be ensured at the mining site. 

Arrangement for shelter and drinking water has not been proided by any 

mine. 

Rain water harvesting shall be undertaken to recharge the ground water 

SOurce. 

No related activity found in these mines. 

Ground and surface water, if any in and near the core zone (within 5.0 km of 

the lease) shall be reqularly monitored for contamination and depletion due 
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8.8. 

8.9. 

to mining activity and records maintained. The monitoring data shall be 

submitted to the Regional Office, MoEF, Gol, Lucknow and U P Pollution 

Control Board regularly. Further, monitoring points shall be located between 

the mine and drainage in the direction of flow of ground water shall be set 

up and records maintained. 

Committee found One pond/lake located within 5 KM from these mines. The 

monitoring of this pondlake has not carried out by any of the mine. 

Fugitive dust generation shall be controlled. Fugitive dust emission shall be 

regularly monitored at locations of nearest human habitation (including 

schools and other public amenities located nearest to sources of dust 

generation as applicable) and records submitted to the Regional Office, 

MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly. 

No such reports have been submitted to UPPCB. 

Corporate Environmental Responsibility (CER) shall be by the project 

proponent and the details of the various heads of expenditure to be 

submitted as per the guidelines provided in the recent CER notification No. 

22- 65/2017-1A.IIl dated 01/05/2018. Work to be executed with installation of 

five hand pumps of drinking water, solar light in villages of streets, 

construction of two numbers of toilets at the primary school with name 

displayed and address and details of beneficiary and gram Pradhan along 
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with phone number, photographs should be submitted to Directorate as well 
as to the district magistrate / Chief Development officers. 

As informed some of the activities have been carried out by these mines 

under CER. The details given by the mining office is given at Annexure-03. 

8.10. Transportation of minerals shall be done by covering the trucks with 

tarpaulin or other suitable mechanism so that no spillage of mineral/dust 

takes place. 

During any visit of the conmmittee, transportation was not found at the site. 

Hence, the status could not be verified However, in general, it has been 

observed no such covering is being used during transportation. 

8.1. Hydro geological study of the area shall be reviewed by the project 

proponent annually. In case adverse effect on ground water quality and 

quantity is observed mining shall be stopped and resumed only after 

mitigating steps to contain any adverse impact on ground water is 

implemented. 

No such study has been carried out by these mines. 

8.12. The following conditions are mentioned about blasting 

8.12.1. Controlled blasting techniques with sequential blasting shall be adopted. 

The blasting shall be carried out in the day time only. 

8.12.2. Blast vibrations study shall be conducted and an observation report 

submitted to the regional office, MoE&CC, Gol, Lucknow and UPPCB 
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within six months. The report shall also include measures for prevention 

of blasting associated impact on nearby houses and agricultural fields. 

8.12.3. The blasting will be done only after getting the permission from the 

Mining Department. 

The blast vibration study reports have not been submitted by any of the 

mine to UPPCB. And as informed by the mining department the mines are 

not obtaining approval for blasting from them. 

8.13. The mining would be restricted to unsaturated zone only above the phreatic 

water table and will not intersect the ground water table at any point of time. 

As per the data of groundwater department for the period of 2020-2022, the 

groundwater level in Nahri village lies in the range of 3. 10� 777 m BGL. As 

the excavation is mainly on the hill terains, no such groundwater intersection 

has been observed at site. 

9.1. 

8.14. The condition of progressive mine with 6m bench has been mentioned in the 

Environment Clearance and mining lease document. However, on ground no 

such bench/progressive mining operations were found in any of the mining 

project lease area. 

9. Finding and recommendations: 

The mining department can be asked to restrict the mining activities in those 

mines wherein the required minimum distance criteria is not meeting. 
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9.2. Project proponent in coordination with mining department can be asked to 

develop a mechanism to verify the amount of material being extracted and 

9.5. 

transported by them. 

9.3. UPPCB can be asked to take necessary action against the stone crusher (M/s 

Baghel Infra) for carrying out trial production without approval from UPPCB. 

9.4. Mining office can be asked take necessary action against M/s Harshit 

Enterprises for transferring the mine material to M/s Baghel Infra without 

generating required eMM11 form. 

The project proponent can be asked to strictly comply with the conditions 

prescribed in the Environmental Clearance/ consent/ mining lease allotment 

letter and submit the status to the concerned authorities regularly. 

Committee member 

Shri Rajendra D. Patil, Scientist D 

Regional Directorate, CPCB Lucknow 

Dr. D.P. Singh, Member UP-SEAC 2, 

Shri Rajendra Prasad, Regional Officer, UPPCB, 

Banda 

Shri Rallapalli Jagat Sai, Joint Magistrate/SDM, 

Naraini, District -Banda. 

Shri Sanjay Agarwal, District Forest Officer, 

Banda 

Shri Anant Kumar Singh, Senior Mine Officer, 

Geology and Mining Department, Regional 
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Committee member 

Office Lucknow 

Shri Prashant Yadav, Mine Inspector, Geology and 

Mining Department, Banda 

Shri Manoj Kumar, Surveyor, Geology and 
Mining Department, Banda. 
Date: 24.04.2023 
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